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. f\\‘J IN THE CENTRAL ADMINISTRATIVE TRIBUN..L : HYDERABAD BENCH
AT HYDERABAD
0.A. 1423/94. . " Dt. of Decision : 25.11.94,
1« V. Ravi Krishna 16, E.Uma Devi
. 2. P. Nagalaxmi 17. M.Jsgath Kumap P
3. P, Nirmals 8., P.Chandra Sgkhar Rap
. 4, Elizebeth Christian J. P.Yadsagiri
5. A.Nagar june Rap 20. G.S5urssh Kumar ;
b, K. Koteswars Rao 21. l.58i Babu
7. B. Muralikrishna Murthy 22. V,Srinivas Yy
‘ 8. C.Karunya . 23. M.Nejibur Rehman+
9. T. Ragavendra 24, P,%anj3a Sai
-10. G. Kondaiah . 25. P,Ramanarsingh R
11, T.5ugheele L 26. K.,leelavathi Kulkarni
12. G.Remans Reddy 27. Y.Kotesuara Ran w
13. G. Laxmi Prssanne 26+ LK,Savdhys :
14, . K, Uma Depvi 29. Ramachsandgzr Kulkarni
i 15, K.P,Jdalejz Neidu 30, J.N.Janakiram
+¢ Applicants,
Vs
i. Tha Sr. 5uperintc:déh&ﬁef Fost DPPices;
Hyderavsd City Divisien, Myderabad.
. 2. The Post Macter Ceneral, |
Anghra Circle, Fyreratej=q, -
3. The Director Generel [Postal), :
New Deglhi, B «+ Respondents.
"‘
Counsel for the Applicants  : Mr. K.Saide Rao . 5
Counsel for the Respondents : Mr. N,R.Devaraj, Sr. CGSC.
' ; . _i“
b CORAM:
THE HON'BLE SHR1 JUSTICE V.NEELADRI RAQD VICE CHAIRMAN h
' L
THE HON'BLE SHRI R, RANGARAIJAN : MEMBER (ADMN.)
b .-2




0.A.N0.1423/94, | N DatetQSLil.lﬁﬁﬂ\\‘

JUDGMENT

] as per Hon'blé Sri R.Rangarajan, Member(Administrativc) X

Heard Sri N,Saida Rao, learned counsel for the
applicants and Sri N .Devaraj, learned3tanding Counsel

for the respondents.

2. In thxs O.A. dt. B,11,1994 filed under sec,19 of
the Adminlstrative Tribunals Act, -1985, the applicants
numbering 30, had joined as Reserved Trained Pool/ _-ff
Short Duty Postal Assistants having applied for the sald
posts in pursuance of the advertisements bearing No. Davp/?ln/
14/81, DAVP 710(589)/53 jssued by the Director of Postal
services, A.P.Northern Reglon, Hyderabad, in the years

19581, 1982 and 1983, Later on, all the applizants were

P

absorbed during the years 1987 to 1990 vide proceedinéé
Memo No.BII/SDC/Rectt. dt. 13,7.1987, BI11/5DC/Rectt/RTP/
dt. 26,8.1987, Memo xo.EII/Recpt/aTP/pA/v/ae dt. 20.12.1988,
ﬁemo No.BII/Rectt/RTP/PA/V/B8 dt. 30.12.1988, ﬁemo No. ﬁ

BYI/Rectt/RTP/V/89 dt. 30,5,1989, Memo No.BII/Rectty RTP/ I}

-~

v/89 dt, 4.8.1989 and Memd No.BII/Rec:t/RTP/Phs/VI/S0 dt.

30,.5.,1990, with effect fruh the dates of the above orders,

Since then allthe applicants are working as Postal Assistants

at various offices at'Hyderabad. They prayef for a decla- y
ration that they are entitled ?or grant of Productivity
Linked Bonus at the fates applicable to the regular Postal jkg‘
Assistants for the period they worked as RTPPAS/SDCs.and

for a further direction to pay arrears of bonus to which th%%'

applicants are eligible immediately.
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3. The applicants herein were absorbedrafter they

had worked as RTPPAS/SDCS {n the respondents organisaﬁion
during the years 1987 to 1990 in terma of the proceedings
quoted above, It is stated that they were selecfedn after
tough compatition and performed their duties quantitatively
and qualitatively the work as that of regular Postal Assi~+tants
whe  er they were engaged intermittently adainst the
vacancies of regular Postal Assistants, By denying them

the benefit of productivity Linked Bonus for-the period they
had served as RTPPAs/oTU¢, allowed by the D.G., Department
of Pasts by letter dt. 5,10,1938, they had beap subjectred

to hostile'di§crimination in violation of Articles 14 & 16

of the Constitution, Hence, this oA has been fileg with tﬁe

above prayer,

4« 8ri N.Sa21da Rao, learnad counsel for the applicants

has drawn our attention to the Judgment o the Ernskulam

Bench in 0.A.No.171/89 dt. lm 6. 1Q90 The applicants therein

were alsc similarly situated as the applicantq herein.l The

OA No.171/89 on the file of Ernakulam Bench was decidsgd

based on the decision in O.A.No.612/89 on the file of the

Same Bench, The ratio in that Judgment was that no distinction

can be msde between ahrTp worker and a Casual Laoourer in

granting Productivity Linked Bonus. It wasf further held
in that OA that rrp candidgtes Jike Casual Labourers

are entitled to Productivity Linked Bonus *f they have pup

in 240 days of service each.year ending 31st March for three

| Years or more. It was furthe: held in that. OA that amount

of Productivity Linked Bonus would be basec on their
average monthly emoluments.deﬁumined-by dividing the total

emoluments for each accounting }ear of eligibility by 12

...4/-.
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and subject to other conditiors prescribed from time to o
time,
5. Similar order was alsy passed by this Tribunal in

0.h.N0.611/94 4. 31.5,1994, «nd 869/94 4t. 27.7.1994

wherein the applicants were s.milarly placed to that of
i~

applicants in 0,A.No0,171,89. are in

As the applicar
the same situation as applicants in O.A. ho.171/89

decided by the Ernakulam Be'ich and in 0.A.No,611/94,

and B863,/94 of this Bench, we see no reason in not extendiné

the same benefit to the applicants in this OA also, "

_* 6. In the result, =his Op is allowed with a direction f

to the respondents to grant the applicants the ssme benefit
as granted by Ernakulam Bench and this B.:nch of the rribunal

in the aforestated cases. Th: above directio: should be

comzletel within a pericd of ihree months from the date

of communication of this orde:r,
7. The OA is ordéread accurdingly at the admisslon stage
: . .

itself. MNo costs./
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Le The Sr.Superintendent ok Fost Offices,
Hyderabad City hivision, Hvderabad,

; -
2+ The Post Master Generul, Andihra Circle, Rydersbad~l. .
3. The Ddrector General(Yostal), Few Delh' .
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7 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

M.A.NO, 586/97 & O.A.NO. 907/97 .
Date o©of Orders 17-7-97.,
Betweent

1, N.Satyanaraya;za Marthy.,
2. K.Malathi.

3., Kona Satyanarayana.

4, I.P.Vanitha,

5. B.Indu Kumar.

s Applicants,
and .

1. The Superintendent of Railway Mail service,
' V Division, Vissha&tnam,

2, The Postmaster General,
Visakhapatnam Region, Visakhapatnam.

3. The Chief Postmaster General,
A,P,Circle, Hyderabad.

.o Respondents,
For the Applicants: Mr, N.Saida Rao, Advocate.

For the Regpondents; Mr., K.Bhaskar Rao, Addl,CGSC,
CORAM;

THE HON'BLE MR.H.RAJENDRA PRASAD : MEMBER(ADMN)
The Tribunal made the following Orders-

Heard Sri Salda Rao.N. for the applicant“and
Sri K.,Bhaskara Ra¢ for the respondents,

M.A. 586/97 is allovfed and disposed of.

The facts of this case are similar to those contained

in 0.A.1423/94 and also the other circumstances in both the Q.A.s
are absolutely identical.,

It is, therefore, directed that the
directions given in the judgment dt.25-11-1994 in 0.A.1423/94

shall be implemented in the present O.A. as well.

Thus the OC.A. is didposed of at the admission stage.
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COMP/LEEDL EY APPROVED. BY

TN THE CENTRAL ALUTNISTRATIVE TRIBUNAL

HYLERABLL BENGH AT HYZERABAL

+

THE HON'BLE MR.JU ICE
ICE-CHAIRMAN
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THE HOW' BLE MR.H.RAJENDRs, PRASAL:M( 4)

| i
Dateas 1*)-i) ~1997
| .
ORDER/JUDCMENT~
!
M.A./R.A‘./CaAoNO-' b
in
C.xMo, q'O"( )G;") _4’ 7
T.A.No., | wep. )
1

Admitted and Interim directions

. i
Issuell.” r

!
Disposed of with directions

_ I S
Cismissed. ]

Dismissed as Withdréwh"
Digmissec for default.
Orgered/Re jected.

Nolorder as to costs, !
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